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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

TUESDAY, THE TWENTY FIRST DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUODIN

lA.No.1 OF 2026
IN/AND

WRlT APPEAL NO: 730 OF 2026

writ Appeal under clause 15 of the Letters Patent Preferred Against the order

Daled 2610212O24, in W.P.No. 7977 of 2018 on the file of the High Court.

Between

Compliance Regional Officer,

...APPELLANT/RESPONDENT
AND

M/s Sunitha Textiles P. Ltd., 21-1-645/646, Rikab Gunj, Hyderabad- 500002 Rep'

by its Managing Director.
.,.RESPONDENT/PETITIONER

l.A. NO: 1OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to condone delay

733 days upto 11212025, in filing the Writ Appeal.

The Regional Provident Fund Commissioner-1,
Barkatpura, Hyderabad.

Counsel for the Appellant: SRI T.SASI KUMAR
Counsel for the Reipondent: SRI G.RAVI MOHAN, SENIOR COUNSEL

The Court made the following: COMMON JUDGMENT



IN THEH IGHCOURT FOR THE STATEOF TELANGANA

AT HYDERABAD

TTIE HON'BI,E THECHIEF JU TICE SRI APARESHK R SINGI{

AND

.THI] HON'BLESRI JUSTICE G.M.MO DIN

t.A.No.1 of2026

in/and

WRIT APPEAL No.730o f 2026

Dated :21.0 1.2026

Bett'een:

The Regional Provident Fund Commissioner-I'

a"t"tit"."l. *"gional o lfi cer' Barkatpura' Hyderabad

and

...APPellant

...ResPondentM/s. Sunitha 
'lextiles P Ltd

JUD GME NT:

Leamed counsel Sri T Sasi Kumar appears for the appellant'

l,earned Senior Counsel Sri G Ravi Mohan appears for the

respondentirvril Petitioner'

2. f he appellant . Regional Provident Fund Commrssioner-l' who is

respondent rn \\'.P.No.7977 of20l8, has filed the present appeal against

the .judgment dated 26.02.2024 whereby the leamed writ court allowed



)

the said writ petition with a direction to the appellant to refund an

amount of Rs.12,39,2191- which was recovered from the writ

petitioner's bank account pursuant to the proceedings under the

Employees' Provident Funds and Miscellaneous Provisions Act' 1952

3 The appeal suffers from a delay of 733 days' for condonation of

which I.A.No.1 of 2026 has been filed

4 Leamed counsel for the appellant submits that the delay was

caused ln obtaining approvals from the competent authority and

preparation of the aPPeal.

5 Learnedcounselfortherespondent/writpetitionerhasopposed

the praYer for condonation of delay He submits that there is no

explanation at all in the delay condonation application'

6. We have perused the affidavit annexed to the delay condonation

application. Paragraphs 2 to 5 thereof are extracted hereunder:

t submit that the order was pronounc ed on 26 02 2024 and the same order

t * L."n t"".iu.a by our counsel on 09 01 2026'

Hence this offrce couldn't file appeal within time ln view of the above

facts, the filing ofappeal is delayed'

I submit that the delay in filing this Writ Appeal is not intentional

tsubmitthatifthedelayisnotcondonedtheAppellantwouldbeputto
lot ofhardships and irreparable loss "
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7. No explanation rvorth its name has been given by the appellant to

explain the inordinate delal of 733 days in prefering this appeal.

Thcrefbre. we do not find anv substantial cause whatsoever to condone

thc delay,

8. Hence, LA.No. I of 2026 is dismissed

9. Conscquentlr'. the appeal is also dismissed
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HIGH COURT

DATED: 2110712026

COMMON JUDGMENT

lA.No.1 OF 2026
IN/AND
WA.No.730 of 2026
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DISMISSING THE WRIT APPEAL AND IA
WITHOUT COSTS
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